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of the part-time employees in these
offices should be revised suitably.
When we demand that the private
sector should pay adequate salary, 1t
should be ensured that the Govern-
ment also pays adequate salary to its
employees.

Indian commemmoration gtamps
are so beautiful that they have be-
come prized possessiong all over the
world, The first-day cancellation
covers are also in great demand.
Since India has become the paradise
of a philatelist, it must be ensured
that the first day coverg are not des-
poiled and the cancellation ghould be
done carefully, so that the value is
not lost.

With these wordg I conclude my
speech.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTIETH REPORT

MR, DEPUTY-SPEAKER: Now the
House will take up Private Members'
Business, Mr. Ramnath Dubey.

SHRI RAMNATH DUBEY (Banda):
Sir, I beg to move;

“That this House do agree with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1st April, 1981.”

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Rsolutiong presented to the
House on the lst April, 1981’

The motion was adopted.
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15.38 hrs.
SOIL CONSERVATION BILL*

MR. DEPUTY-SPEAKER: Bills to
be introduced. Dr Pandit,

DR. VASANT KUMAR FPANDIT
(Rajgarh): Sir, I beg to move for "~
leave to introduce a Bill to provide
for the protection of land resources
against soil erosion, and for other
purposes,

MR. DEPUTY-SPEAKER: The ques-
tion is: \

“That leave be granted to intro-
duce a Bill to provide for the pro-
tection of land resources against soil
erosion, and for other purpeses,

The motion was adopted,

DR, VASANT KUMAR PANDIT:
Sir, T introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new article 48B, etc.)

SHRI DIGVIJAY SINH (Surendra-
nagar): Sir, I beg to move for leave
to introduce a Bijll further to amend
the Constitution of India.

MR, DEPUTY-SPEAKER: The quea-
tion is:;

“That leave be granted to intro-
duce a Bill further to amend the
Constiution of India.”

The motion was adopted.

SHRI DIGVIJAY SINH: 1 intro-
duce thg Bill,

MR. DEPUTY-SPEAKER: Next one
also in your name,

COMPULSORY REGISTRATION OF
MARRIAGES BILL*

SHRI DIGVIJAY SINH (Surendra-
nagar); Sir, I beg to move for leave
to introduce a Bil] to provide for com-
pulsory registration of all marriages
in India.

*Published in Gazette of India
Extraordinary, Part II, section 2,
dated 3-4-1981,
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MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for compul-
sory registration of all marriages in
]ndia.”

The motion was adopted.

SHRI DIGVIJAY SINH: I intro-
duce the Bill,

—

RESERVATION OF POSTS IN GOV-
ERNMENT SERVICES AND SEATS
IN EDUCATIONAL INSTITUTIONS
(FOR ECONOMICALLY WEAKER
SECTION OF PEOPLE) BILL*
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gearaY § wAl &1 @ ¥ wifEw
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MR. DEPUTY-SPEAKER: The ques-
tion js:

“That leave be granted to intro-
duce a Bill to provide for reserva-
tion of posts in Government serviceg
and seatg in educational institutions
for persons belonging to ecoomi-
cally weaker gection of people.”

The motion was adopted.

ot o e fas & feame

® AW Fwr § o
MR, DEPUTY SPEAKER: shri K.

P, Singh Deo—Absent. Shri R, L. P.
Verma.

*Published in Gazette of India
Extraordinary, Part II, section 2,
dated 3-4-1981,
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POLYGAMY ABOLITION BILL
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MR, DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for abolition
of polygamy and bigamy practised
by various sections of the society,
with a view to check the menace
of rising population in the coun-

tw-"
The motion wag adopted.

Wt Quwm e wRt:  § fodus
AW FIATE )
15.34 hrs. 'L
SMALL FARMERS ASSISTANCE
BILL-—CU‘ILI[I.

By SHRI K. LAKKAPPA

MR. DEPUTY-SPEAKER; The
House will now take up further consi-
deration of the following motion
moved by Shri K. Lakkappa on 20
March 1981, namely:— °

“That the Bil] to provide for the
grant of loansg and various gubsidies
to small farmers, be taken into
consideration.”

There are still about 19 hon, Mem-
bers who have given their nameg to
speak on the subject. The time allot-
ted for this Bill is 2 hours, The
House hag already discussed the Bill
for one hour and 28 minutes. So, we
are left with only 32 minuteg to dis-
cuss on thig Bill. But every Member
has requested that he should be given



